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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed by the assessee is against the order dated 25.01.2016
passed by the Commissioner of Income Tax (Appeals)-2, Ahmedabad arising out of the
order dated 31.12.2014 for the Assessment Year 2012-13 passed by the DCIT, Circle-
2(1)(1) Ahmedabad under section 143(3) of the Income Tax Act, 1961 (hereinafter
referred as to ‘The Act’).

2. At the outset, Learned Counsel appearing for the assessee has submitted before us
that his client does not want to proceed with the matter. The Learned DR has no
objection.

In view of the submission made by the assessee’s counsel, appeal is dismissed as

not pressed.
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3. In the result, appeal is thus dismissed as not pressed.
| This Order pronounced in Open Court on 06/02/2019 |
Sd/- Sd/-
( WASEEM AHMED ) ( Ms. MADHUMITA ROY )
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad; Dated 06/02/2019
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